
IN THE INCOME TAX APPELLATE TRIBUNAL 
MUMBAI “D” BENCH : MUMBAI 

 
BEFORE SHRI SATBEER SINGH GODARA, JUDICIAL MEMBER 

AND 
SHRI GIRISH AGRAWAL, ACCOUNTANT MEMBER 

 
ITA.No.2024/Mum./2024 

Assessment Year 2018-2019  
 
 
The Income Tax Officer,  
Room No.353m 3rd Floor,  
Kautilya Bhawan, BKC,  
Mumbai – 400 051 
Maharashtra. 

 
 
vs. 

Ramaraja Kshatriya Coop 
Credit Society Ltd., 4-Kaveri 
Complex, Ground Floor, Kurla 
Pipeline Road, Prabhat Wadi  
Sakinaka, Mumbai- 400 072.  
Maharashtra. PAN 
AAAAR9632A 

(Appellant)  (Respondent) 
 

For Revenue  :  Smt. Mahita Nair, Sr. DR 
For Assessee :  Shri Anil Topiwala 

 
Date of Hearing :  10.07.2024 

Date of Pronouncement :  18.07.2024 
 

ORDER 
 
PER SATBEER SINGH GODARA, J.M. 
 

         This Revenue’s appeal, for assessment year 2018-2019, 

arises against National Faceless Appeal Centre [in short the “NFAC”] 

Delhi’s Din and Order No. ITBA/NFAC/S/250/2023-24/ 

1061337575(1), dated 22.02.2024, in proceedings u/s.143(3) of the 

Income Tax Act, 1961 (in short “the Act”). 
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 Heard both the parties. Case file perused.  

 

2.  The Revenue pleads the following substantive grounds in 

the instant appeal :  

1) "Whether, on the facts and in the circumstances of the case and in 

law the learned CIT (A) erred in allowing deduction u/s 80P of the 

Act despite the fact that Hon'ble Supreme Court has held that the 

interest on deposits were not business income but the income from 

other sources and, therefore, the deduction u/s.80P(2)(d) is also not 

allowed in respect of interest earned from deposits in co operative 

banks." 

2) “Whether on facts and in the circumstances of the case and in law, 

the learned CIT (A) was justified in allowing deduction u/s 80P of the 

Act despite the fact that Hon'ble Karnataka High Court in a detailed 

judgment discussing the law and various related issues in the case 

of PCIT v/s Totagars Cooperative Sales Society (392 ITR 74) has 

specifically decided the question of law about the allowability of 

interest earned from deposits with Cooperative Bank u/s 80P(2)(d) of 

the IT Act also in favour of Revenue." 
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3.  It emerges in this factual backdrop that the Revenue’s 

sole substantive grievance raised in the instant appeal seeks to 

reverse CIT(A)-NFAC action reversing assessment findings 

disallowing the assessee’s sec.80P(2)(d) deduction claim of 

Rs.2,55,37,783/- representing interest income from deposits made 

in cooperative societies/cooperative institutions as well as holding it  

as a cooperative bank; as the case may be.  

4.  Learned counsel representing the assessee has filed copy 

of this tribunal’s order in assessee’s case itself ITO vs. M/s. 

Ramaraja Kshatriya Cooperative Credit Society Ltd., Mumbai 

ITA.Nos.4896 & 4897/MUM./2019dated 11.03.2021 deciding the 

very issue against the department as follows :   
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5.  The Revenue is fair enough in not pinpointing any 

specific distinction either on facts or on law in all these assessment 

years. Faced with this situation, we adopt judicial consistency to 

reject the instant sole substantive ground of the Revneue in very 

terms. Ordered accordingly.  

6.  This Revenue’s appeal is dismissed in above terms.     
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        Order pronounced in the open Court on 18.07.2024 

 
     Sd/-          Sd/- 
    [GIRISH AGARWAL]        [SATBEER SINGH GODARA] 
ACCOUNTANT MEMBER                         JUDICIAL MEMBER                    
 

Mumbai, Dated 18th July, 2024  
 

VBP/- 
 

Copy to  
 
 

1. The applicant  
2. The respondent  
3. The Pr. CIT, Mumbai concerned  
4. D.R. ITAT, “D” Bench, Mumbai. 
5. Guard File. 

 
//By Order// 

 
//True Copy // 
 
 

Asst. Registrar, ITAT, Mumbai Benches,  
Mumbai.  

 


